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Copies of Arinexures to the counter 

served on the Advocate for the Applicant since 

15th January, 2002. Shri B.K.Bal undertakes to 

file receipt thereof within a period of iC days. 

The matter is fixed to.PJ 	for final 

disposal at the admission sta!e. 

MEMB UDICIAL) 
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Qrcei: atcd 9.4.2002 

jolicant, who was continuing as 

.-ssistant Manager of d.M.R. (Heritage) Hotel 

at tori, had to work under the orders (not 

sanot isned order/enhanced messing allocation) 

o2 the  authorities and it IS his case that 

ssnctiOn Order caine later, giving prospective 

Efect/ a a result of which his entire actions, 

ti:ari under the not final order, were treated 

to b 

 

had for which recoveries were ordered 

to be made from his salaries. It is the 

urther case Of the applicant that he was not 

cai100 to the Table Reconciliation, as a result 
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sovo•a aCC1flt S co1a 	Pc 	:cSs: 

hen recoveries were ordered to be made, the 

Lic:ant a )DroacneC this Tribunal in the 

rcsntTherebefore, however, the applicant 

hd 	Respondent No.3 through aa   

roHesefltatiofl for redressal of his grievances, 

which is still pending. HOwever, by virtue of 

Lile interim order passed by this Tribunal in 

the present O.A. recoveries from the salaries 

oth0 clicant  have been stayed. 

heard Shri A.Das, the learned counsel 

d.r the iipplicant and Shri B.Pal, the learned 

senior counsel, assiLed by Shri B.IK.Lal, 

learned Addl.Stafldiflg Counsel, on behalf of the 

c:)flCentS (ailways) 

ahile taking up this matter for final 

diSpOSals Shri Pal, very fairly submitted that 

all the grievances of the Applicant can 	well 

be redressed by the departmental authorities 

ad threthDre, hl Tijt ter sbeic >a renende.d to 

t. Im Resoceb erIt 	p rt a ce crJb , Rssc cnd aet 0 • 3 

or reconsideration of the matter. 

in consideration of submissions made 

by the learned counsels for the parties, this 

cbter is remanded to Respondent No.3, with 

oirection to reconsider the entire matter, fcr 

which the Applicant is also directed to fili 

a con soli dat ed/det ailed representation befose 

es .NO • 3 within a period of one month hence 

bicce the issuinvolved in this case 

cc.eciiiation of amounts/account, th i 3.LC 

should also be given an opportunity of beir 

Ic 	 cre c:rt bc. 3. 
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I Respondent NO-3 is further directed to cOnsider the 

representation to be filed by the applicant as directed 

above,  by giving him an opportunity of being heard, and 

pass necessary order, after taking a final decision in 

the matter. Till final order is issued by Respondent 1710.3, 

no recovery shall be made from the salaries of the 

App ii c anit. 	\- ciA 	 t1flrU) 

With the above obseiatjons and directions 

this O.e. is disposed of; but without any order as to 

costs. 
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